FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
INVITATION FOR EXPRESSION OF INTEREST FOR VEDANSH
INFRASTRUCTURE PRIVATE LIMITED OPERATING IN INFRASTRUCTURE

: DEVELOPMENT AT DELHI NCR

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Name of the corporate debtor along with PAN | Vedansh Infrastructure Private Limited

& CIN/ LLP No. PAN No- AACCV4080A
: CIN No- U45200DL2007PTC158838
2. | Address of the registered office : Plot No. 25, DSIIDC Shed, Scheme-II,

Basement, Okhla Industrial Area, Phase-II,
Okhla Industrial Estate, South Delhi, New
Delhi, Delhi, India, 110020

3. | URL of website NA

4. | Details of place where majonty of fixed assets | Delhi NCR
are located ;

5. | Installed capacity of main products/ services NA

6. | Quantity and value of main products/ services | NA
sold in last financial year.

7. | Number of employees/ workmen NIL

8. | Further details including last available financial | Details can be sought by email to RP
statements (with schedules) of two years, lists Emai: cirp.vedanshinfrastructure@gmail.com
of creditors are available at URL:

9. | Eligibility for resolution applicants under Details can be sought by email to RP
section 25(2)(h) of the Code is available at Emai: cirp.vedanshinfrastructure/@gmail.com
URL:

10.| Last date for receipt of expression of interest 18-07-2026

11.| Date of issue of provisional list of prospective | 20-07-2026
resolution applicants

12.| Last date for submission of objections to 25-07-2026
provisional list

13.| Date of issue of final list of prospective 27-07-2026
resolution applicants

14.| Date of issue of information memorandum, 27-07-2026

evaluation matrix and request for resolution
plans to prospective resolution applicants -
15.| Last date for submission of resolution plans 26-08-2026

16.| Process email id to submit Expression of cirp.vedanshinfrastructure@gmail.com
Interest $ -

; IBBI Reg. No- IBBI/IPA- 002/1P—N00223I201 1871
Reg. Add: 307, Prakash Deeb Building, Tolstoy Marg, Connaught Place, New Delhi- 110001
For Vedansh Infrastructure Private Limited
Date: 03/07/2026
Place: New Delhi



FRIDAY, JULY 3, 2026
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FINANCIAL EXPRESS

FOREM A
FUBLIC ANNOUNCEMENT
(Regulation 14 of the Inselvency and Bankrupicy Board of India
[Valuntary Liguidation Process] Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF LYHX TOOLS & COMPONENTS PRIVATE LIMITED
1, | Wame of Corparate Person LYWE TOOLS & COMPONENTS PRIVATE LIMITED
Date of Incorporation of 20,02 2008
Cafporabte: Parson
Authonly Under Which Carporate
Person 15 Incorporates] [Begisiarad
4, | Corporate Bentiy Mumber of
Corporate Person
E. | Address of the Registerad office of

Pl

£

Ragesirar of Compansas, Delhi-1

2830000 2000P T 187825

Prop. Ko, 558-A First Floor, Silvar Oek Marp, Wil
Ghtomi, eaar Bakshi Fam, Maw Dalhi-110030

01,07 2026

& | Ligedalicn Cammeancemant Dale
ol Compofale Persan

T, | Wame, Address, Emad Address,
Tetaphona Mumbar &nd The
Rugistraticn Numbar of tha
Leguilgiakos

Despgk Gupta
Office address: Unit Mo, 212, Tower-C, Bhatani
Cybar Park, Plol Mo, G-28-2%, Secior- 62, Moida— 201301
E-mail |f - deepakifdrssaciales o
Contect Mo, 2811423461

Regisration Humber IBBUIPA-DD1IP-PO25E 12021221 38Th
E- Lasl Diase Tor Submission of Claims

:]- 072028
r-.|-1-|"|= |5-h;-:eh-;' [ thal ik Lynx ?nnﬂ 4 Components Privete Limiled fas comsmengad
voluntary liquidation on 01.07.2026.

The stakehoklers of Lynx Tools & Components Private Limited are hereby called upan 16 submé
a procd af heir dams on oo belone 31.07.2026 ta he liguedalor al he addness menlioned aganst lem
i

All slakeholders may submit tha proal of claims m persam, by past or by alectronc means.
Submigsion of false or misleading proafs of claim shad attract penalies

Sdi-

Deepak Gupls

Liguldatar of Lynx Tools & Caompaonents Private Limited
Regn, No.: BEINPADHNP-POZ5E17021-2211 3875

Diate : 02.07.2026
Place : Nolda

_‘.b*.“ HINDUSTHAN INSULATORS & INDUSTRIES LIMITED

CIN: L31300DL1955PLC003141
Registered Office: Kanchenjunga, Seventh Floor, 18, Barakhamba Road,
Hew Dalhl, 110004, India, Telophone: +91-11-23310001, 02, 04 & 05;
Website: waw hindusthaninsulstors.com; Email: investors@hindusthanco,in
NOTICE TO THE MEMBERS OF THE COMPANY
RECORD DATE FOR ISSUANCE OF BONUS EQUITY SHARES

Wedice is hereby given that the Company, Hindusthan Insulators & Industnies Limited, has
fixed Friday, July 10, 2026, as the “Record Date” for the purpose of determining the
gligibility of mambers forissue of Bonus Equity Shares in the proportion of 2:1 i.8., 2 Bonus
Equity Shares of face value of ¥ 2/- each for every 1 existing fully paid-up equity share of
2/-pach ofthe Company ("Bonus Shares’) /

The Bonus Shares shall be sllotied to the members of the Company whose names appear
in the Register of Mambers held by Registrar and Share Transfer Agent of the Company
(RTA} andior Register of Benefhicial Owners maintained by the Depositonies, as on the
Record Date, and shall be subject o the provisions of the Memorandum & Ardices of
Agsociation of the Comgany and shall rank pari-passy in all respects and carry the same
rights as the exisfing fully paid equity shares of the Company.

Pursuant fo SEBI (Issue of Capital and Disclosure Requirements) Regulations, 2018 and
SEBI {Listing Obligations and Disclosure Reguirements) Regulations, 2015, the allotmant
of shares in bonus issue shall be made only in dematenalzed form and thus, in case of
members whao hold equity shares in dematenalized form, the bonus equity shares shall be
credited 1o the respactive beneficiary accounts of the Members with their respective
Depository Participantis) and in the case of Members who hold equity shares in physical
form, the bonus equity shares shall be fransferred 1o the Suspense Escrow Demal Account
openad in this regard, tl they are credited to the Demat accounts of the respective
members holding equity shares in physical fornt

For Hindusthan Insulators & Industries Limited

Mahindra FINANCE

MAHINDRA & MAHINDRA FINANCIAL SERVICES LTD.
Registered Office at: Gateway Building, Appolo Bunder, Mumbai- 400 001,
Corporate office at: B Wing, 3rd Floor, Agastya Corporate Park,

Piramal Améli Building, Kamani Junclion, Kura West Mumbai- 400 070
POSSESSION NOTICE
[For immovable property) Rule 8-{1) of SARFAESI| Act & Rules

Whereas, the undersigned being Aulhonzed Officer of Mahindra and Mahindra
Financial Services Lid. under Securitisation and Reconstruction of Financlal Assets
and Enforcament of Security Interest Act, 2002 and in axercise of powers confarrad
under section 13012 resd with Bule 3 of the Secunty Interesi (Enforcement} Rules 2002,
tssued & Demand Noboe dated 17 April 2026 calling upan the borrower/ce — borrower
M/S BRIGHT ENTERPRISES (BORROWER), MR. MAHFOOZ KHAN (CO-
BORROWER 1) & MRS, RANI BEGAM (CO-BORROWER 2) lo repay the amounl
menfionad i the nofice being Rs.21,18,632)- (Rupees Twenty One Lakh Eighteen
Thousand Six Hundred and Thirty Two Only) ason 14" April 2026 within 60 days from
the date of receipd of the said nolice,
The Borrower having failed Lo repay the amounl, nofice &5 heraby given to te Borrower and
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on himvher under Section 13(4} of the said
At read with Rule 8 of the said rules ga this day of 27" June 2026
The Borrower's In particutar and the public in general are heraby cautioned nof to deal with
tha propady (Secured Asset) mentioned herein-and any dealings with the such proparty
will be subject to the charge of Mahindra and Mahindra Financial Services Limited for
an amount of being Rs.21,18,632)- (Rupees Twenty One Lakh Eighteen Thousand Six
Hundred and Thiry Two Only) as on 14" April 2026 mentionad hergin under with
Interest thereon,
The Barrowes's attention is invited toprovisions of sub-seclion (8) of saction 13 of the Act,
in respect of lime awailable, ko redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
ITEMNQ-1 - All the péeca and parcel of Plot measuning 192.37 sqmeter sittatad at Khasra
No. 158, Mohalla Rorawar, Kaul, Aigarh. Bounded as follows: On or Towards East by:
Road, On or Towards West by: Gali & House of Azmal. On or Towards Morth by: House
ol Shamshun, On or Towards South by: House of Ajju Bhal

Sdi-
Date: 03.07.2026 Authorised Signatory
Place: Aligarh, Uttar Pradesh Mahindra and Mahindra Financial Services Ltd.

ﬂ N

INVITATION FOR EXPRESSION OF INTEREST FOR

/ FORM G

SHEVGAON MUNICIPAL COUNCIL
SHEVGAON DIST.AHILYANAGAR

Notice for Tender (2™ Call)

Shevgaon Municipal Council Shevgaon, Dist. Ahilyanagar
Government of Maharashtra, invites E-Tender for Civil Under
Various Schemes Vaishishtyapurn Scheme Proposed
Construction And Development of Garden at PN 11 Gut No. 745
Namo Garden at Shevgaon Municipal Council Shevgaon. Please
visit http://maharashtra.gov.in/tenders for detailed information,
Detailed schedule of tender available till 10/07/2026 Further
additional intimation will be conveyed only throurgh web portal.

(Mrs. Vijaya Ghadge)
Chief Officer (Group-A)
Shevgaon Municipal Council

VEDAMSH INFRASTRUCTURE FRIVATE LIMITED OPERATIMNG [N HFHAETHI.IE'I'I.H\E\

DEVELOPMENT AT DELHI NCR
ilinder Sun-Ragulation (1) of Reguation 364 of the Insalvency ard Bankruptey Bosrd of india
(Imsolwvancy Resolulion Progess Tor Corparate Persops)] Ragulations, 2016} |

RELEVANT PARTICULARS

1. | Narne of the comporale deblor akang-with VEDANSH INFRASTRLCTURE PRIVATEL MITH.‘.I
PARICINILLP Mo FAN Ko AACCYADR0A |
GIN Mo | LM4500DE00TFTGT 883

Piat Mo, 25, DSI0G Shed, Schemasll,
Basamant, Okhla Indusirial &rea, Phasa-ll,
Cikhla Indusirlal Eslate, Saulh Dalki, New

2 (Address of the recslened affice

Delni. Deshi, India, 110020

3 |URL of websile i
4 | Datails of placa whete majodly of assels Dadhi NCR

are located
5 |Insigllad Capacity of main producisisarvice M4 |
G iDuarmI',r and velue aof main productsisarvices | Mg,

Bold In 381 hnaneal year
T Wumbar of Empioyess! Workmen ML ot

Detads can be sought by email io RP
Emil © girp vadanshinirastruclune Egmall. com

8 | Furer datails including jerst svalatie firancial
| stalemints. (with schétules| of two ymars, lst
{of creditors, refevent dates subsequent
Bangs of process an svailable al

9 Eligsbitity of resalution applicant wnder
{section 25[21(h1of tha Code i availabia g ;

Dlads can b sought by el fe RP
Email ; cipvedanshinfrasbuciure @ gmail.com |

Sdl-

Place: New Delhi Meha Kejriwal
Date: July 02, 2026 Company Secretary & Compliance Officer
FORM NO. 14

[See Regulation 32{2]]

< DEBTS RECOVERY TRIBUNAL DEHRADUN

Paras Tower, 2™ Floor, Majra, Niranjanpur, Saharanpur Road, Dehradun
R.C. No. 34 of 2026 Date: 18.06.2026
Punjab National Bank Certificate Holder

Versus
Keshav Agro Food Industries Pvt. Ltd. & Ors.  Cerlificate Debtor
% Demand Notice

€D No. 1 Keshav Agro Foods Industries Pvt. Ltd. through its direct
through its registered address at H. No. 116/3 D-Bali, Paradise, Phase 2,
Kashipur, Udham Singh Nagar- 244713, Uttarakhand.

CD Neo. 2 Mrs. Niharika Gautam W /o Sh. Vinesh Kumar Gupta, R/o Flat
No. C-402, Alpha, Rail Vihar, Greater Noida, Rampur Jagir, Uttar
Pradesh.

CD No. 3 Mrs. Hemlata Goyal W/o Sh. Anil Kumar Goyal, Rfo A-256,
Znd Floor, Meera Bagh, Paschim Vihar, New Delhi- 110087,

CD No. 4 Mrs. Uma Tiwari W/o Sh. Santosh Kumar Tiwari, Rfo H. No. 7,
Delhi Road, Ling Paar, Infront of Mahadev Mandur Pal Nagar, Buddhi
Vihar, Moradabad- 244001, Uttar Pradesh

€D No. 5 Mrs. Karuna W /o Sh. Neeraj Sagar D/o Sh. Bhagwan das, R/o
C-3/187, Yamuna Vihar, North East, Delhi- 110053,

In view of the Recovery Certificate issued in O.A. No. 2882024 passed by the
Presiding Officer, DRT, Dehradun an amount of Rs. 1,41.86,7459.78/- [Rupees
One Crore Forty One Lakh Eighty 5ix Thousand Seven Hundred Forty Nine
and Paise Seventy Eight Only) along with pendent-lite and simple interest
yearly @ 11.00% simple interest yearly woef. 25.04.2024 till realization and
costs of Rs. 1,484,005/ - has become due against you [Jointhy and Severally).
¥You are hereby called upon to deposit the abowe sum within 15 days of the
receipt of the notice, failing which the recovery shall be made a3 per rules
You are hereby ordered 1o appear before the undersigned on 18.08.2026 at
10:30 A.M. for further proceedings.

In additions to the sum aforesaid you will be liable to pay

a. Such interest as is payable for the period commencing immediately after
this notice of the execution proceedings.

b. All costs, charges and expenses incurred in respect of the service of this
notice and other process that may be taken for recovering the amount due.

Recovery Officer, Debts Recovery Tribunal Dehradun

HeroHousing

HERO HOUSING FINANCE LIMITED

Registered Office: 09, Community Centre, Basant Lok, Vazant Vihar,
Mes Dedhi-1 10057
Branch Office; A-6, Third Floos, Sector-d, Naoida-201307.

FI.IBL-IC.HEITICE (E- AUCTION FOR SALE OF IMMOVABLE PROPERTY)

JUNDER RULE 9{1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002

WOTICE FOR SALE OF IMMOVABLE PROPERTY MORTGAGED WITH HERO HOUSING FINANCE
LIMITED [SECURED CREDITOR} UNDER THE SECURITISATION AMD RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002,

Moptice is hareby given to the public in general and in parteciElar to the borrower{s) and
guaranlonisl or their legal heirs) mepresentatives that the below described immovable
properiies marigaqed/charged o the Secured Creditor, the ani-ESEIDF. of which has been
taken by the Autharized I:If?u:er of Hera Housing Finance Limited {secured creditor), will be
s0ld on 21-July-2026 (E-Auction Date) on A% 15 WHERE 157, A5 |$ﬂrmr:5. and "WHATEVER
THERE 15" basiz for recovery of outsianding dues from betow mentioned Borrowers, Lo
Borrewers or Guadaniars. The Resensg Price and the Exnest hondy Deposil s mankoned
balow, The EMD should ke made through Demand Deafl/HTGS/NEFT far participating in the
Pubdic E-Auction alpng with the Bid Form which shall be submitted 1o the SAuthorised Officer of
the Here Housing Finance Ltd On o before 20-July-2026 500 5 PM &t Branch Office: &-6, Third
Floar, Sectar-d, Moide-201301

Loan Account | Mame Of Obligor{s)! | Date Of Demand Mm Reserve Price
Mo. Legal Hair(s) | | Motice & Amount Construcke
Representative(s) as on date (Physical) | Earnest Money
19/07/ 2025 Rs. 8.10.000)-
HHFGAZHOU Naveen Sharma, ; : i
21000012846 |  Mayuri Sharma | A% 12003600 Physical 1 000

Deseriptian Of The Secured Aszets/Immovable Properties/ Mortgaged Properties:- Flat No
Ugl-Z, Ugl, LLG,, Froal (Lhs) Without Roof Riglﬂs, Having Covered Area Measuring 41.805
Sq. Mirs LE 450 Sq Ft Consisting OF One Bedrgom, One Orawing,/Dining Boom, One Kitch-
en, One Tailat/Bathraom, Constrected On, Plot Mo-93, Part 01 Khasra No-&8, Akashwand Civil
I.'-'II_E.! Akash Vibar, Village Sadullabad, Pargana And Tehsil Lonl, Distrct Ghaziabad, Uttar

sh-20110%. Bounded By: Morth; Flat Mo UGF-01 East: 30 Fit Wide Road On Ground Floor
south: Plal No. 94 Wast: Common Passape And Flal Bo. UGF3

HHFNOIHOUZ | Ravi Ranjan Kumas, | , '°/08/2023 . Rs.13,00,000/-
3000034525 |  Rani Kumari e 33 1AM | P
as on 30/06/2026 Rs. 1,30,000/-

Descriptian Of The Secured Assets/Immovable Properties) Mortgaged Properties:- Flat Mo
UGF-03 Upper Ground Floor Rear Lhs: Without Roof Rights, Plol No. A-132 Ehasra No. 347,
Having Area Measurng 450 5q. F1 LE 47,80 Sg. Mirs, Rail Vihar Sehakari Awas Samit] Ltd.,
Village Sadullabad, Tehsil Loni, District Ghaziabad, Uttar Pradesh- 201102 Bounded As: East:
Society/Dead End West; Plot Mo, A-13% North: Other's Propeny South; RBead 30 F1 Wide

Terms and condifion: The E-auction will iake place Ih!‘[l.l{l hittps:'bankeauctions.com an

21-July-2026 [E-Auction Date} After 17,00 AM onwards wi |"”m extension of 10 minutes each,

The Imtending Parchasers | Bidders are reguired to deposit EMD ameunt either thraugh RTGS

J MEFT or by way of Demand Draft/RTGS/NEFT favouring the "HERD HOUSING FINANGE LTDS

Thie EMD amaunt will be return to the unssceessful bldders after conclusion of the E-suetinn.

Terms and Conditions of the E-Auction:

1. E-fuction iz belng held on “As s where 15 Bagis” B "85 15 what 15 Bagis” & "whatever these i3
Bagiz” & "Without recourse Basis® and will be corducted “anline”

2, B incrermend amount shall be Bs 15,000 (Fifteen Thousand Only) for Reserve Price il 25
lakhg, Ra 25,000 [ Peenty-Five Thouzand Qndy) for Regerve Price above 25 Lakha till 50 lakh,
Rz 50,000 {Fifty Thousand Only) for Reserve Price abave 50 Lakh till Tcrare, Bs 1,060,000 (1
Lalch Only}) for Reserve price Beyond 1 Crore

3. The E-dwction will be condwscted through s, C-1 Indie Pyt Ltd threugh M. Dharani Krishna-
Q481822 22 (Helpline Mol's) ‘.iuIEuan Landlone no+97 124 4302020 /2021 2022720232024
| Suppart Mobile Mog; #97T3970871124 25 /26 and E-mail an supportfibankeaustions. cam
{andhraeTindia.com ) at their web portal hitps:d'bankealctions.com

4. There is no encumbrance an the property which i5 in the knowledge of Sacured Creditors,
Howewar, tha intending bidders- should make their own independent enguires regarding
fhe encumbances, tite of property I:[.uu1 on auction and claims: rghts’ dues! affecting the
progerty, prioe 1o submitting their bids. In thes regard, the E-Auction advertisement does no
constitute and will not be deemad 1o constitute ant commitment or any representation of
Hera Howsing Finance Limited

5. The Authorized Dfheer / Segurad Credstar shall not be responsibde in any way for any third:
party claims’ rights! dues, The sale shall be subject to rubes! conditions) preseribed under
the Securitization and Reconstruction of Financial As=ets and Enforcement af Secunty
Interast Act, 2002 The other terms and conditions of the E-Auction ane published in the
fallowing website: waw herohousingfinance.com

6. For property defails and visit to property cantact to Mr. Ershad Ali fershad affhershil.com/
BB02270415 BBOZ270415 and sliﬂrur Singh/9711522275/shekhar, singh@herohfl. com.

T The praspective biddars can inspect the property on 14-July-2026 between 1100 &AM to
2,00 PM with priar appoirimeants,

ALE NOTICE TO THE BORBROWER/GUARANTOR/MORTGAGOR

153 DAYS 5

The abowe-menticnad Bomower/Mortgagoer/guarantors are hersby naticed to pay the sem as
meenticned in Demand Notice under section 1302) with as on date interest and expenses befone
the date of Auction faifing which the groperty shall be auctioned and balance dues, if any, will
be recovered vk interest and cost from you
Far detailed terms and conditions of the Sake i reler to the Nek pravided in
wttps: Tuat. herchamefinance, in/hena_hous |||r|ln1 glice on Here Mo i
Limited | Secured Creditor's) website i.e. www. herohousingfinance.com
For Hero Housing Finance Ltd.

Autharised officor

Date: 03-07-2026 bir. Ershad Al
Place: DelhiNCH Mob-8802270415, Email; arshad. alifherohfl com
= o f ==

10] Last date for recaipl of sxpression of nlerest | 18.07.2026

11| Data of i=eue of pravisional lisl of prospective |20.07 2026
|resohibon applicants

121 Last date af submizsion of ablectans 1o 25072026
Provisional lisl

13] Date of e af Foal lsh ol prospective 7072026
rasolubion apalicants

14| Date of =suwa of information memorandum,
gwaluation malfrix and reguest for resolution | 27.07.2026
plans o prospective rascfulion apglicents

15]Lasl date for sumission of rasolulion plans  [26.08.2026

16 Process email id to submit Expression of

Emall ; cirp viedanshinirastruclune £ gmail com |
| Intarast |

5|
Manish Agarwal |
IBBI Reg, No- IBBIIPA-DOZIP-NBOZEII204T-1801 0504 |

Date - 03.07.2028
Flace : New Dalh

AN

For Vedansh Infrasirucione Privale Limil

/

Rag. Add: 307, Prakash Deab Puiding, Tolstoy Marg, |
Canraught Placs New Deem-nm::/

| CIN: L29304DL2019PLC347460

NDR AUTO COMPONENTS LIMITED

Registered Office: Level-5, Regus Caddie Commercial Tower,
Hospitality District Aerocity, IGI Airport, New Delhi 110037
Ph: +91 9643339870-74 | E-mail: cs@ndrauto.com | Website: www.ndrauto.com

NOTICE OF 7" ANNUAL GENERAL MEETING (AGM) TO BE HELD THROUGH
VIDEO CONFERENCE (VC)/ OTHER AUDIO VISUAL MEANS (OAVM),
E-VOTING INFORMATION AND CUT-OFF DATE/ RECORD DATE
1. NOTICE is hereby given that the 7" AGM of the Members of NDR Auto
Components Limited will be held on Monday, 27" July, 2026 at 11:00 a.m. in
compliance with the applicable provisions of the Companies Act, 2013 and the
Rules made thereunder, and SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 read with all applicable circulars on the matter
issued by Ministry of Corporate Affairs and Securities & Exchange Board of India,
to transact the businesses as set forth in the Notice of the meeting. Members will
be able to attend the meeting through VC/ OAVM at https://www.evoting.nsdl.com.

2. The Notice for the AGM and Annual Report have been senton 02" July, 2026 to the
members whose email addresses are registered with the Company/ Depository
participants. A letter containing the weblink and QR (Quick Response) code for
accessing Notice and Annual Report for financial year 2025-26 has been sent to
the shareholders who have not registered their email ids. The aforesaid
documents are also available on the Company's website at www.ndrauto.com and
on the website of the Stock exchanges at www.bseindia.com and
www.nseindia.com.

3. The Company is providing its members, facility to exercise their right to vote
on resolutions proposed to be passed at the AGM by electronic means
(remote e-voting). The Company has engaged the services of National Securities
Depository Limited ("NSDL") as the authorized agency to provide remote e-voting
facility. Members are requested to follow the instructions comprising manner of
e-voting which has been given in detail in the Notice of AGM, for casting the vote.

4. The facility of voting through electronic means will also be available at the AGM

and only those members who are present in the AGM and have not cast their vote

on the resolutions through remote e-voting and are otherwise not barred from
doing so, will be eligible to vote at the AGM.

5. Information and instructions including for login, password and for e-voting forms

part of Notice sent to shareholders (Note No.17 to Notice for AGM). The same login

credentials shall be used for attending the AGM.

6. The details of remote e-voting are as under:

« Dateandtime of commencement of remote e-voting: 23" July, 2026 at09:00A.M.
« Date and time of end of remote e-voting: 26" July, 2026 at 05:00 P.M.
The Remote e-voting will not be allowed beyond 5 p.m. on 26" July, 2026

7. Aperson whose name appears in the Register of Members/ Beneficial Owners as
on cut-off date i.e. 20" July, 2026 shall only be entitled to avail the facility of remote
e-voting or participation at the AGM and e-voting at the meeting.

8. Aperson who becomes a member after despatch of notice and holding shares as

on the cut-off date, i.e. 20" July, 2026 may follow the procedure as provided in Note

no. 17 to the Notice of AGM.

9. The members who have cast their vote through remote e-voting, prior to the
meeting, can attend the AGM but are not entitled to cast their vote again.

10. The Board of Directors has appointed Mr. R.S. Bhatia, Company Secretary in
Practice (Membership No. FCS: 2599, CP No.2514), and failing him Mr. Hardev
Singh Company Secretary in Practice (Membership No FCS: 6673, CP No. 3317)
as a Scrutinizer to scrutinize the voting process through e-voting, in a fair and
transparent manner.

11. Members holding shares in demat/ physical form are requested to update their
email addresses and PAN details (self-attested copy) with Beetal Financial &
Computer Services (P) Limited, Registrar and Transfer Agent/ respective
Depository Participant.

12.In case of any grievances/ queries relating to e-voting, you may email to Mr.
Bhavendra Jha at beetal@beetalfinancial.com, or contact at +011 29961281 at
Beetal Financial & Computer Services (P) Limited or send an email at NSDL at
evoting@nsdl.com or call at 022-48867000. Members may also write to the
Company Secretary at cs@ndrauto.com.

13. The results of remote e-voting and e-voting at AGM shall be declared not later than
24 hours from the conclusion of the AGM. The declared results along with
Scrutinizer's report shall be placed on the Company's website at
www.ndrauto.com and website of BSE Limited at www.bseindia.com and website
of National Stock Exchange of India Limited at www.nseindia.com.

14. The dividend of Rs. 4 per equity share of Rs.10/-each, recommended by the Board
of Directors of the Company for the financial year ended 31* March, 2026, if
declared at the 7th AGM will be remitted, after deduction of tax at source, through
electronic mode to those Members who have furnished their required bank details
to the Company/ respective Depository Participants (DPs). Members who have
not provided the same and wish to avail the facility for remittance of dividend
through electronic mode are required to provide the said details including IFSC
(Indian Financial System Code) and MICR (Magnetic Ink Character Recognition)
Number to the respective DPs if the shares are held in dematerialised form, or to
the Company in case the shares are held in certificate form, on or before 20" July,
2026.

By the Order of the Board

For NDR Auto Components Limited

Sd/-

Rajat Bhandari

Place: Gurugram Executive Director & Company Secretary
Date: 02.07.2026

BEFORE THE MATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, AT CHANDIGARH
COMPANY APPLICATION CA (CAA) NO. 10/CHD/HRY 2026
{under Sections 230-232 of the Companies Act, 2013}
IN THE MATTER OF THE COMPANIES ACT, 2013
AND
IN THE MATTER OF THE SCHEME OF AMALGAMATION BETWEEN SWETA ESTATES
PRIVATE LIMITED, CENTRALPARK ESTATES PRIVATE LIMITED, MLT REAL ESTATE
PRIVATE LIMITED, SHEELA H UBEROI ESTATES PRIVATE LIMITED, MLT PROPMART
PRIVATE LIMITED, RSPJ DEVELOPERS PRIVATE LIMITED, RSP.J ESTATES PRIVATE
LIMITED, APODRVA PROMOTERS PRIVATE LIMITED, ST. DOMINIC ESTATES PRIVATE
LIMITED, 5T. COLUMBLUS INFRASTRUCTURE DEVELOPMENT PRIVATE LIMITED,
GLULAB FARMS PRIVATE LIMITED, SWEET-PEAS FARMS PRIVATE LIMITED WITH AND
INTO ST. PATRICKS REALTY PRIVATE LIMITED AND THEIR RESPECTIVE
SHAREHOLDERS AND CREDITORS
AND
Swota Estates Private Limited, 2 company incorporateéd under the Companies Act, 1956,
havieg i1 regiztered office al The Median, Central Park Resorts, Sohna Road, Sactar - 48,
Gurgaon, Haryana, Indis, 122018 ... Transferor Company 1/ Applicant Company 1
AND
Centralpark Estates Private Limited, & company incorporated under the Companies A,
1956, having its registered office &t The Median, Gentral Park Resorts, ohna Rosd, Seckor-
4f, Gurgaon, Haryana, india, 122018, ... Transferor Company 2/ Applicant Company 2
AND
MLT Real Estate Private Limited, 2 company incorpocated under the CompaniesAct, 2013,
having its registered office al The Medan, Central Park Resorts; Sohna Road, Sector - 48,
Gurgaon, Haryana, India, 122018 . Transferor Company 3/ Applicant Company 3
AND
%la H Uberoi Estates Private Limited, 8 company incorporated under the Companies
Act 2013, having its regisiered office at The Median, Cenlral Park Resars, Schna Road,
Seclor-48, Gurgaon, Harvana, India, 122018
... Transferor Company 4 / Applicant Company 4
AND
MLT Propmart Private Limited, 3 company incorporated under the Companies Acl, 2013,
having its registered office: &t The Median, Cenfral Park Resorts, Sohna Foad, Sector = 48,
Gurgaon, Haryana, India, 122018 . Transferor Company 5 Applicant Company 5
AND
R3PJ Developers Private Limited, a company Incorporated undar the Comganies Acl,
2013, having its registerad office at The Median, Central Park Resorts, Sohna Road, Sector—
48, Gurgaon, Haryana, Indis, 188008, .. Transferor Company 6/ Applicant Company &
AND
R5PJ Estates Private Limited, 3 company mcorporated under the Companies Act, 2013,
having its registered office at The Median, Central Park Resorts, Sohna Road, Sector = 48,
Gurgaon, Haryana, India, 122018 .. Transferor Company 7 T Applicant Company 7
AND
Apoorva Promoters Private Limited, a company incorporated under the Comganies Acl,
1956, having its registenad office at The Median, Central Park Resorts, Sohna Road, Sechor—
48, Gurgaon, Haryana, india, 122018, .. Transferor Company 87 Applicant Company 8
AND
St Dominic Estates Private Limited, 3 company incorporated under the Comganies Acl,
1956, having ks registered office at The Median, Central Park Resorls, 3ohna Road, Sector-
48, Gurgaon, Haryana, India, 122018, .. Transferor Company 8 Applicant Campany 3

AND

St Columbus Infrastructure Development Private Limited, a company incorporated

undar the Cormpanses Act, 1936, having its regsterad office al Thie Madian, Canfral Park

Resorls, off Sohna Rosd, Sactor- 48, Gurgaon, Haryana, |ndia, 122018,

« Transferor Company 10! Applicant Company 10
AND

Gulab Farms Private Limited, a company incorporaied under the Companies Act, 1956,

having its regiziered ofiice at The Median, Central Park Resorts, Sohna Road, Sector - 48,

Gurgaon, Haryana, India, 122018 . Transferar Company 11/ Applicant Company 11

AND
et-Peas Farms Private Limited, a company incomperated under the Companies Act,
1956, having its registered office at The Median, Central Park Resorts, Sohna Road, Sechor—
48, Gurgaon, Haryana, India, 122013
. Transferor Company 12 / Applicant Company 12
AND

St. Patricks Realty Private Limited, 3 company incorparated under the Companies Act,

1956, having its registerad office &t The Median, Cenfral Pask Resorts, off Sohna Road,

Secior=48, Gungaon, Hansana, India, 122018

... Transferee Company / Applicant Company 13
ADVERTISEMENT OF NOTICE OF THE MEETINGS OF THE SECURED CREDITORS
AND UNSECURED CREDITORS OF SWETA ESTATES PRIVATE LIMITED AND THE
SECURED CREDITORS AND UNSECURED CREDITORS OF 3T, PATRICKS REALTY
PRIVATE LIMITED

Motice 5 hereby given that by an order dated 22° May 2026 in CA (CAA] No,

T0ACHEVHRY 2026 ("Order"), the Hon'ble Chandigarh Bench of the Mational Company Law

Tribunal at Chandigarh ("Hen'ble Tribunal®), has Inter alia directed, separate mestings

(together, the "Meetings”] io be convensd of the secured crediors and unsecured creditors

of Swela Estales Privale Limited ["SEPL™) and of the secured crediors and unseourad

creditors of St Patricks Realty Privaie Limited ("SPRPL"), which together with SEPL is
referred Lo as the "Companies® for the purpose of conssdering, and if thoughl it, appraving,
the scheme of amaigamation (“Scheme") belween Sweta Estates Privale Limited,

Centralpark Estates Private Limiled, MLT Resl Estate Private Limied, Sheela H Uberci

Eztates Private Limited, MLT Propmar Private Limited, RSPJ Developers Private Limited,

RSP Estates Private Limitad. Apoorva Promoters Prvata Limited, S5 Dominic Estates

Private Limited, 1. Columbus Infragiruciure Developrment Private Limiled, Guiab Farms

Private Limded, Sweel-Peas Farms Private Limited with and into St Palricks Realty Private

Liméled and their respective shareholders and creditors under Sechons 230 to 232 and other

applicable provisions of the Companies Act, 2013 {"Act”).

In pursuanca of the Order and asdireclad tharain, further nobieais haraby given that:

(il & meebing of the secured creditors of SEPL will be convened on Thursday | 05" August,
2026 at 4200 PM. throwgh video conferencing or other audio-visusl means ("Video
Conferancing”), at which day, date and time. tha sald secured cradilors of SEPL ara
raquested to atlend the meeling

(il @meeting of the unsecured creditors of SEPL will be convened on Thursday, 06" August,
2026 at 2200 PM. throwgh video conferenceng ar olher audio-visual means ("Video
Conferencing"), at which day, date and lims, the said unsecured creditors of SEPL are
requested fo altend the meeting

(i) & meating of tha secured creditors of SPRPL will be convenad on Thursday, 06" August,
2026 at 5:00 PM. throwgh wideo confarencing or other audio-visual means (“Video
Conferencing”), at which day, dale and fime, the said secured creditoss of SPRPL are
requesiedio attend the meeting

(iv) a meeting of the unsecured creditors of SPRPL will be convenad on Thursday, 06"
August, 2026 at 3:.00 PM. through video conferencing or other audio-visua! means
{*Video Conferencing™), at which day. date and fime, the said unsecured creditors of
SPRFL are requesied to attend the meeting.

Since the Meetings ara baing hald through Video Conferencing and [hane ara no meelings

requiring physical presence al @ commion venue, there is no requirameant of appaintment of

prowees, Accordingly, the facility for appoiniment of proxies by the creditors wil not be
avadable forthe Meetings.

Matinnal Sacurties Depository Limitad ("NSDL") shall be praviding the facility of remate a-

woting prior bo tha respective Meetings s weall as during the respective Mestings (1o ba hald

through Video Conferencing), Remotz e-voling faciity prior o the respeciive Meetings shall

commance on Monday, 03° August, 2026 at 9:00 AM. (IST) and end on Wednesday, 05"

August, 2025 a1 5:00 .M. (IST) (both days inclusive). Further. facility for participation during

the raspactive Meatings is also bang provided by NSOL

Copes of the nofices in relation fo the respective Meetings; together with the documents

accompanying e same, inciuding the explanatony statemant under Sections 233} and 102

of the Act read with Rule 6(3) of the Companiezs (Compromises, Amangemanis and

Amaigamations) Rulas, 2016 and the Scheme (collectivaly, the "Notices") can be oblainad

free of charge on all days excepd Saturday, Sunday and public holidays from the registerad

offices of the Compenies (85 applicabis} between 10:00 am. o 500 p.m. (3T). The

Companies wil furnish a copy of the NoficesiScheme within one day of any requisition made

by any creditor, to 3EPL and ta SPRPL by -mail at corp.bakshi@gmail.com. The Motices will

be available on the website of NSDL atwaw evoling.nsdl.com.

The Hon'ble Tribunal has appointed Smi. Krishna Dayama, &s the Champerson of the

Me=tings, including for-any adjournment{s) hereof. The Tribunal has also appointed Mr,

Faageev Kumar Sanger, Praciicing Company Secretary. as the Scrutinizer for the Meetings,

incuding for ary adjournment{s) thereof: The Schame, if approved at tee Maetings, will ba

subject o the subsequent approval of the Hon'ble Tribunal.

Thee creditors are reguested 0 read the instrucions for remote e-voting prior to the Mesiings

and during the Meetings in the Notes io the respective Motices.

IMPORTANTNOTES:

1) Comganias have sent the Notices inelectranic frm 1o those creditors whose e-mail [Ds
are registerad with the Companias, The physical copies of fhe Notices have been senf by
permitted modes {0 those creddors whose e-mail D5 are not regisiered with. the
Companigs. The HNofices. will also be available on the websiie of MSDL at
www avoling nsdl.com.

2) A personventity who Is not & creditor of the Companses s on the Cut-off Date (le. 307
september, Z025) should treat the Mofices for information purposes only and such
personentify will nol be entifled o vole.

3) The facility to join the aforesad meating online will be opened 13 {Filfteen) minutes before
the scheduled time of the mesting and will be kept open through the proceedings of he
mesting

4) It iz clanfied that cagiing of wolas by remate a-woling {priorto the Meetings) doss not
disentitie a craditor from atlanding the Meetings. However, any creditor who has voted
throwgh remate e-voling prior to the Maalings cannat vole through e-voting during the
Mestings. The credidors of the Companies atlending the Meetings through Video
Conferencing who have nof cast their vole through remote e-voling pricr io the Meetings,
shall be enfitied 10 exercize their vole using the e-~voting facility made available during the
hMeatings.

8) Vobing rights of the craditars shall be in proportion fo the sutstanding amount due 1o them
ason 30" Septembaer, 2025, being the cut-off date "Cut-off Date™).

6] The results along with the report of the Scrutinzer zhall be displayed on the wabsite of
MSOL at waaw.evoling nsdl.cam.

71 Ifany creditor faces any problemsiexperience any difficulty, before or dunng the mesting or
if thery forgot their passwond, please feel free to contact toll free number 022 - 4BBET000 or
contacton email-iD evobng@nsd], com

For Sweta Estates Privale Limited For St. Patricks Realty Private Limited

DIN: I(?ﬁ154950

ﬂ.‘ DEEBTS RECOVERY TRIBUNAL, DEHRADUN 4

-b:: . Goavernment of India, Ministry of Finance b,

i’ Tl
[Department of Financial Services)

Znd Floor, Faras Tower, Mazra, Saharanpur Road, Dehradun, UK. 248171

PUBLICATION NOTICE

IN O.A. No. 239 OF 2025
SUMMONS UNDER SUB-SECTION (4) OF SECTION 1B 0OF THE RECOVERY
QF DEBTS AND BANKRUPTCY ACT, 1983, READ WITH SUB-RULE (2A) OF
RULES 5 OF THE DEBT RECOVERY TRIBUNAL {(PROCEDURE) RULES,
198345 AMENDED (FROMTIMETO TIME)
Dy. No. 414/2026 Dated: 09.04.2026

Punjab National Bank Vis M/s Chaudhary Motors & Ors.

To

1. M/s Chaudhary Motors through its partners Sh. Khalil Abhmad S/o
Sh. Sharif Ahmad & Sh. Mohd. Usman Ali 5/o Sh. Sharif Ahmad R/o 1-
Joya Road, Asmali, Sambhal, Uttar Pradesh-244304

2. 5h, Khalil S/o Sh. Sharif Ahmad partner M/s Chaudhary Motors R/o
1-Joya Road, Asmoli, Sambhal, Ullar Pradesh- 244304

3. 5h. Mohd. Usman Ali S/o Sh. Sharif Ahmad partner M/s Chaudhary
Motors Rio 1-Jova Road, Asmaoli, Sambhal, Uttar Pradesh- 244304

4. Smt. Shayma Weo 5h. Khalll Ahmad Ffio 173, Madhan, Sambhal,
Uttar Pradesh -244 102,

Whereas the above named Applicant Bank has instituted OA Mo, 239
of 2025 against you for recovery of debis of Re.79,43,168.T6/- In which
Hon'ble Tribunal was pleased to issue Summons/Motice Uiz 19{4) of the
Recovery of Debits-and Bankruptcy Act, 1993 and was listed befora the
Hon'ble Presiding Officer on 06.04.2026.

Whereas, it has been shown to the satisfaction of the Tribunal that itis not
possible to serve you in ordinary way. Therefore, this nofice is given by
way of this publication directing you to appear in person or through your
duly authorized agent or legal pracbfioner before the Trnbunal on
02.07.2026 at 10:30 A.M. Furlher, you are required to show cause as 1o
why the relief(s) prayed for in OA should not be granted and to file reply, if
any, in your defence in & paper book form in sets and produce all the
documents and affidavits under which your defence or claim for set off,
countar claim, in this Tribunal persanally or through your duly authorized
agent or legal practiionar within 30 days from the date of the publication of
this notice.
Take notice that in case of default of your appearance on the specified day
and lime before the Tribunal, the case shall be heard and decided in your
absence. Givan under my hand and saal of this Tribunal on this the 09th
day of April, 2026. By order of Tribunal Registrar
Debts Recovery Tribunal Dehradun

'HINDUJA HOUSING FINANCE LIMITED o

Corporate Oiflce: Mo, 167-169, 2nd Flaor, Anna Salal, Saidapes, Chennal- HINDLLLA
G015, and Branch office: OMica Mo, 311 & 312 [TL Morth-ax Tower, HOUSIMG FIRAMCE

[ A-3 bullding, NSP Pitampura-® 10034, Gontact details: (Mr. Rakesh Gupta) ZRM: 9673525255 |

{ (M, Arur Mohan Sharma) RLM: 3300528549 | (Mr. Pawan Kumar Pandey) RRI; B010562716

HNOTICE OF SALE THROUGH PRIVATE TREATY

SALE OF IMMOVABLE ASSETS MORTGAGED TO HHFL UNDER THE SARFAES| ACT, 2002 READ
WITH PRONISD TO RULE B{8) AND 9§1).

Thn undarsigned, as Authonzed Officer of HHFL, has taken possession of the schedule |1r|:||:|ur1,-
lunder Section 14(1) of the SARFAES| Act. Public at large is hereby informed that the Secused|
{proparly described in the Schedule is available for sale through Privale Treaty/Public E-Auctian, on)
{1erms agreeabis bo HHFL, for realization of i§s dues on an “A5 15 WHERE 157, "AS 15 WHAT 15" aan'

“WHATEVER THERE 15 basis. Standard Terms & Conditions: 1. Saka will be conducted sirictly I:m|
_15 IS WHERE I5", "AS I8 WHAT I53" and "WHATEVER THERE 18™ basiz, 2. Purchasar must)|
{deposit 10% of the offered amount aleng with the application and EYC documents. Thiz will be|
atfjusted against the 25% deposil required upan 2cceplance. Mo inerast shall be pavaile an the|
{EMD. 3. On accaptance of the offer by HHFL, purchaser must deposit 25% af the sale consideration|
{ (nelusive of the indial 10%) by thee pexl waorking day. 4, Batance v5% of the sale consideration must|
| he paid withan 15 days of confirmation of sabs, §. Failiera to ramit ampunts within stipulatad Emalines|
{ will resuftin srtomatic forfestene of all depasis made, including the initial 10% and the property may|
(e resobd without furghar notsse, 6. 1 HHFL dessts not accept the olfer, the indlial 10% daposil Wil ba
{refunded withowt interest, T, For béds exceeding RS, 50,00,000/- the successiul purchaser ﬂ'll.iﬁrl
iremit 1% T0S under Section 194-18 of the Incormé Tax Aol B, The propesty is sold with all existing|
rand future ancismbrances, whether known ar unknown ta HHFL, HHEL shali nat be respansible for|
tany third-party ckaims, fghts, or statulony dues. 9. Purchaser must conduct Independent. dug|
[diligenge un a8 aspects of the proparty. No claims will ba entarlained |alec 10, HHFL rsaryes the|
{right to reject any offer or cancel the suction without assignéng reasens, 11, Avction/dding shall|
'|:||'|I!.I ta throwgh “ondine ghectronic made” thaough 1he wed ste W bankeacctions. carm Or Fl.udll:ml
{provided by the service provider M's C1 India Pvt, Ltd,, 12, The bidders may participate from ther|
place of choice thaugh onling portal. Secured Credion'service provider shall not be held
irespensile for the any mbernal connectivity issue, 13, For any details on e-auction prnspntw.lel
\bidders may contact the Service Provicer M/s Gt india Pyt Lid., having its corporate office at Plat|
{0, 68, 3rd Flear, Sector - 44, Gurgaen. Haryanz-122003 (Contact Persan Mr. Mithalesh, Mahbile!
{No, TOEDB0O4466, Email: Mithalesh kumarg@elindia.com, Email:ingclindia .cnm.|
{Prabhakaran.Malalchamy@ciindia.com & Supporl (Heipling) Mobile Mo. +81-
| T291981124/25/ 26, Support Email - Suppericbankeavction, com, 14, For participatng in the|
e-auclion sale, he intendeg bidders should registar thedr name athitips . www. bankeauctions .n:-:]n':i
{well in advance and shal gal the usar 1D and passwosd. Intending biddars are advised o clange)|
janly the passwond immadiataly upan recaiving it from the sarvice provider. 15. For participating in|
{e-guctian, intending bsdders kave ta deposit a refundable Earmast Maney Deposa (EMD) Le. 10% OF|
{RESERVE PRICE (a5 menfionad ahave} shall ba payable by interasted biddars through Demand|
{DratyNEFT/RTSS In favawr of “Hinduja Housing Finance Limited”, 16, Inerested parties may|
{comtact tha Autharizad Officar far details and subsmit Dfler, EMD along with KYE documents.on of |
‘before 16-07-2026 a1 5.00 p.m, 17, Succassiul auction Purchaser shall bear ad stamp duty, |
{regisiration fees, axes and olhor-statutary éxpenses related 1o the maorlgaged properly. 18 Tﬂui
[ Eoarowers Mortgagars” nght of redemption under Secticn 13(8) of the SARFAES! Act stands|
{Extinguished upon the date of publication of this notice as per the Ratest judicial mandates. 19, |

{ Zale shall be canducied in accoodance wilh the provisions ol the SARFAES! Acl and Rules,
SCHEDULE
LOAN WO: {Loan No. DL/NCUGHAL/ADDI0D205T, Oulztandimg amount: As, 17,45 135/ |
COCPC/CPOFADDBOORTIE & {Rupaes Sevenieen Lakhks Forfy-Five |
CO/CPL/CPOF/ABNOA0I0TS) Thowsand One Hundred Thirty-Five

'Eummm Mame: 1. Mr. Amil Gupla 2. Mre, Alka Gupla

:E'HI] Depesilion Last Date: 16-07-2026 Hll 1700 hrs, |
' Date/Time of E-Auction: 17-07-2026, 1100hrs-1300 hrs. flﬂﬁﬂ,}?ﬂpfﬂmﬂm El'm Eﬂf‘.
| Bid Increasa Amount: Rs. 10,000/- Thousand Only) |
"T:l'ésmmauu Of The Praperty (secured Assel): Descriplion 01 The Properly (secirod Assel): Third,
| Floar With s Roal Rights, Uplo Sky, Bebng Parl 01 Buill-Up Free Hold Property Bearing Na. J-361,| '
.ﬂuu Measuring 68 5g.yds., Bulll On Plol No. 56 & 57, Situated In The Area 01 Village Ealmrmur.
I'llm'a Madigur, Delli Mow Coleny Krown As Rishi Nagar, Shakurbazll, Delhi-110034, |

only) as on 02-07-2026. Haunl:
Price; Az, 16.00,000/- EHupau:

Oade - D07 2026 Piace: ELHL

Agiherised Oficer- HINDULLA HEUSING FINANCE LIMITED
o
:iﬂziﬂ-’ I
e
iy - _'?

.H-\'—_
ITCONS E-SOLUTIONS LIMITED
ClM: L72900DL200TPLE 163427
Registered Office: Regus Eleganca 2F, Elegance Jasola District Centra, OId Mathura Road,
South Dewl, Mew Delhi-110025 IN
Corporale Dffice: Jrd Floos, B0, Bajaj Bhwian, Sechar-3, Jamnalal Baja] Marg, Nodi,
Gautam Buddha Magar, UP-2071307 M
Tel.: +91-120-4148583 | Email: cs.poojai@itconsinc.com | Websife: waw ilconsinc.com

MOTICE OF POSTAL BALLOT AND REMOTE E-VOTING

ROTICE |5 Pareby gregn thal pursuant b (he provisions of Sedlien 108, 170 and all athirapalicabl
provisions, i any, ol ke Companies Acl, 2053 [Cthe Act®) read with Bubas 20 ard 22 af the
Campanies {Maragamenl ard Administradion) Rusas, 2014 [Mthe Rudes™), mcluding any stelulary
amendmentfs}, medificationis), variation{s) or re-enactment(s] thareof, for the fime bemg ini farce
ardd in comgilisnce with the applicehle guidelines! circulars! rules sssued by the Ministry of Corporate
Aftairs ('MCA") Inter aka Including Genarad Croular No. (358025 dated 223nd  Seplember, 2025
hund by MCA ('MCA Circular') fram e 1o Ume, Regulation 44 of the Securdies and Exchange
Board of India (Lisling Qhligations and Disclosurs Requirements) Requlations, 2015 ("Listing
Regulafiens"), Secralenial Slendard oo General Mesling 755-2') iszued by the Inslitule of Company
Secredaries of India, and other apolicabla laws, rules end regulations, if any, approval of the
Mambers of the Company i baing sought in respact of the resalutions set oul heraundar through
Postad Ballaf by way al remole electonis voting [‘remate e-Voling')

&r. Description of Reselution{s} Type of
L. . | Resolukion
1 | Toapprove Chengs in naslgna ian of Mr. Adit Mittal |:IZIIH 'ill!ﬁ':}.‘lﬂjl from | Spsacial
| Mon-Executive director to Execitive Birector. of the Company Rescfutian
2 | Re-appoiniment of Mrs. Migky Gupla (DIN; 032887231} az Indepandant Spaiial

Diractor af tha Company Resciubian
3 | Revision in ramunedalion payabla o Mr, Gauray Mittal, Managing Diracior & Spaiial
CEQ of the Company - Resofitian
4 | To increase the it far granting leans, prawiding g-uﬂr?u wees of securilies AP
and making invisiments in securfies under section 188 of he Companies | Resokitan
| Aot 2013
5 | Apprava o advance any lean'gue quaranlesiaroed s secunty under 2action Spial
185 of the Companies Act, 2013 Resohutian
B | Tolncreage fhe Bafrowing Limils under sachan 18041 )(ch of the Companies Spaciy
Agl A RS isutian

Purswant ta the MCA Clreulars. the Pestal Ballat Nabos along with exptanatary slatément: and
rerate e-vetmg meknichons, has bean senl only by emad o Thuarsday, July 02, 326G o thids
Mambers whiose rame appeared in the Register of Mambers al the Corpany of in (e Ragisbe
af Benefical Ownars mairdained by National Sacurifies Deposilory Limsad {NMSOL and Cantre
Depaository Servces (India) Limited {'COSL) (mgether refarrad 55 Deposiories’) and whosa a-mai
address|es) are registerad with Compamy! Depasitorsas Ragisirar and Transfer Apend |2 Mis
Cameo Comorate Sarvices Limited ('Camea/RTAT a5 on Friday, Jure 26, 2026 (the Cut-off date’)
This Pozlal Ballet Maofice has alst besn made available on the Company's websila al
warw ioonsinc.com -gnd may also be accaszad from fe relevant sectian an the wabsites of the
Stock Exchargas ie. BSE Limited at www bseindia.com &nd on the website of NSDL at
araca evoiing.nadl.com,

I aceoadance wilth the MCA Circifars, Mambars can vole only Brough a-valing process. The
Campany has engaged 1ha sarvices of NSDL o provide remole e-waling facility. The detailed
procedura for casting of wales theough ramate e-valing has bean privided in the Malica. The a-
voding fecildy wausd ba evailable during the following pariad:

| - Friday, July 03, 2026 at 09:00 A K. [IST)

Saturday, August 01, 2026 al 05200 FM (15T)

Mamaers arg reguasiad o record thar assant (FOS) ar dissan! (AGAINST) hrough he e-valing
process fol laler than 05:00 p.m. (I5T) on Saturday, Awgust 01, 2026 and tha a:voling madule
shall be disabled by ME0L and members will nod be allowed to wobe thereaftar. The wobing righlts
af Ihe mambers will be in proparlion io the shares kald by them in paid-up aquity shesa capdal of
the Company g5 on cuwl-off date. Any person wha is net @ membar ag on cut-off daie sheuld reat
[hiz Malice fee infarmation purpese only

Mambers who haws nol registarad their e-mail addrez= wilh the RTA and Depositoras. era requasiad
to Tofow the procass provided in the Matas S recedsa this Postal Ballof Mobica, members may also
reach out bo the Company al cipooja@itconsine.com. Physical shareholders -and damat
sharsholders are requested to update their email i and mobile namber with respective Deposioey
Paticipaats (DPs') and RTA

Mambers who are helding shares as on the cut-off dafe ie. Friday, June 168, 2026 and who
hava not registered their e-mail may send an g-mail to ce.pooja@iconsinc.com to recelve
copy of Postal Balliot Notlce or download from the webalie of the Company |.e.
www' lEcanslne.eom and alse fram the websites of the stock exchanges wisere the ahares
of the Company are Nsted Le. B3E Lid, (www bseindia.com] and can vote electronically
after following the instrections as mentioned in the Postal Ballot Notice,

The Board of Directors has eppointed Mrs, Praeti Jain, (FC8 Mo. F13338) Praclicing Company
Secratary s serutingrar for conducting the Postal ballet thirwgh electranic veting pracess in & fair
and transparent manner

Thie Parstal Balkal resulls @il e deciared by fhe Chalrman o By any peeson aulbenzad by him on
ar befare 06200 PA. (5T} on Monday, August 03, 2026, Tha result of tha Pastal Balkat shell be
immediataly uploadad on Company's websde ai www.itconsing com and ‘on the website of RSDL
at ww Bvabing.nadl.com end shall be simaultanacasly communicatad o BSE whare 1ha aguily
shares af ihe Company ane liskd

The resalutian, i passed by tha faguisibe majority, shall ba deamed o hawa bean passad az if the
same has baan passed & a genaral maeding of tha meambers convened i that bahalf on the fast
date spacifiad by the Company far remale e-valing, e, Saturday. August 41, 2026,

I cage of any quedes, you may refee e Frequanily Asked Ouestiong (FAQs) for Members and
f=voling uses manual ot Mambars available al the dowiload sechan of was paling nsdl.com . o
call oo 022 - 4888 T and 022 - 24589 7000 o send a ragues] o Mrs. Pallavi Mbatra, Senicr
Managar, Malional Sesurilies Depository Limited, 3rd Floor, Nemen Chambar, Plod C-12, G-Black,
Bendra Kuia Complex, Bandra Easl, Mumbal, Maharashira - 400059 at the designated amai
address; evotingEnsdl com ar at telephane no. $22- JAEET000

MuarDes are fequeasied B caralully redd all ke pobes set oul i the Nolice and in pariculas, th
mannar of casbng vole through a-voling,

Commencement of e-vating
Conclusian of 8- wating

By order of the Board of Directors

Sd/- Sd/- Far ITCONS e-Solutions Limited

Date: 07 07 2006 sandesp Sharma sandecp Sharma 3 B

; Authorized io Authorized Signat Place; New Delhi Pooja Gupta

iﬂl:;%?ﬂugéa;ﬂm I: i, el | fzad Sigmatory) Date: June 29, 2026 Company Secretary & Compliance Officer
T - = New Delhi > e
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COURT NOTICE

In The Court Of Ms. Samiksha
Jain Judicial Magistrate First
Class-17 Jalandhar

Exclusive Leasing And Finance

COURT NOTICE

In The Court Of Ms. Samiksha
Jain Judicial Magistrate First
Class-17 Jalandhar

Amrit Malwa Capital Lt

/
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COURT NOTICE

{In The Court Of Ms. Samiksha
Jain Judicial Magistrate First
Class-17 Jalandhar

Amrit Malwa Capital Ltd

COURT NOTICE JCOURT NOTICE

In The Court Of Ms. Samiksha
Jain Judicial Magistrate First
Class-17 Jalandhar

Credifin Limited

In The Court Of Ms. Samiksha
Jain Judicial Magistrate First
Class-17 Jalandhar

Amrit Malwa Capital Ltd

Private Limited Vs. Vs 1, |9, W e | W (AR SENE T W feied & | V V Vs
Ranjana Sharma im KI AUtz SR W AWM |PANMNa:AACCVADADA - ] S. S. >
CNR NO: PBJL03-036672-2024 CNRES-SIF’rSJfogan 0895.202 CIN No ; Lid52000L2007PTC 158638 ?ﬁ{ﬁaﬁ;ﬁ (ﬁw’qgm ;zqu SR Sumit Kumar Gulshan Raja Ram
Next Date: 30-07-2026 : _ 5-2025 2. [rufigeer wratas g ie Hay 25, dhraamfanddnd fe e, i ’ CNR NO: PBJL03-019467-2025 CNR NO: PBJL03-045334-2025 CNR NO: PBJL03-010291-2025

NACT/9427/2024

Next Date: 05-08-2026

ST e e ufan e, s
e

39-f79\ (5) & ©E (T) & A o

Next Date: 05-08-2026

Next Date: 05-08-2026

Next Date: 05-08-2026

detail of offence:- NACT/3489/2025 guitoad Te, uTe i ot 72 e L N

Notice To: ranjana sharma spouse: | [detalof offence- 10020 <fom st S s e e | | NACT/4411/2025  NACT/36009/2025 ot of o VACTIS 10912025

parveen kumar khasra no. 1168 Notice To: Nasim Khan : S/o 1. [TATIEE & LERTEA e daffee (CIN: U74999DL2019PTC345452) deta.ﬂ of offence:- . deta|_l of offence:- Notice To: R'a.a ram r/o- 267
old plot no 13 new plot no 611 ’ Salim R/o Gali No B 16 Islam AR e T ;“1 AT forent dsiigra wrtea 3-18, 3% Hhe, trews, | |Notice To: Sumit Ku_mar . s/lo Nothe To: Gulshan : w/o MD - Ra ’
asha ram enclave alias uttaranchal | INagar Karula Dheemari Road |__{oRsaiival ) it aeen g T faeefi-110049 # feora 2, 3 wwey # shatrughan r/o uttari gautam rashid r/o padav kusht seva garsar DP ghat gonda

colony, vill. behta hazipur pargana Mogr]adabad Uttar Pradesh 5. |een o) /g o -‘1 BT (14 .ataererat| \nagar fatehpur Po aboonagar dist | [ashram, jalipur chandauli tarabghanj HP gonda U.P

loni, teh and distt gazaiabad UP 244001 & Jo T =0 7 94 = palih TAEN ST ST 1 red e s € & "wdm| fatehpur uttar pradesh 212601 kushthram uttar pardesh 221001 | 1271309

In above titled case, the accused could In above titled th d could i hnous e A :1-_1 T & feeell” & aeaeht 'S 9ew wsA" #| |In above titled case, the accused could In above titled case, the accused could In above titled case, the accused could
not be served. It is ordered that accused nn ?bove rlved ?fise'rd eragiﬁsf oo P i ol ] ] e JEC] I dstiepd hrter i Rafdd A % fag o] [not be served. It is ordered that accused | [not be served. It is ordered that accused | |not be served. It is ordered that accused
should appeaf in person or through ot be servea. 1t IS ordered that accuse 8. [a1 a0 fanita Faee ow 3 'EEIE TEwE AT T e H qiE A ] £ w1 T T % fau 9mar, 15 S, 2026 1| [should appear in person or through should appear in person or through should appear in person or through

counsel on 30-07-2026 at 10:00 a.m.
for details logon to:
https://highcourtchd.gov.in/?mod=d

should appear in person or through
counsel on 05-08-2026 at 10:00 a.m.
for details logon to:

e wiiea), Sam J‘H‘
-aq 1 ""-:rr' ':|I.r'r T M

e e g e e

_||_||

BHT - dirp. '.'En:la'lsh-l[raslrun::ure:@qma:l cam

AT STATEROT e # qiika fodis wea &
IR ot % HHRSH St THRIue % IRad=

w9 & fau wee sfufem, 2013 @@ uw

thipp . ot https://highcourtchd.gov.in/?mod=d | T4 ?I'bf = 2(p)T=) & e RS el 1 5 A A o e § _ M istrict_notice&district=Jalandhar istri i istrict= istri i istrict=
istrict_notice&district=Jalandhar istrict_noti istrict=Jalandhar 7 3P WETE @ T B Ll wedanshinfrastrciune : 13(4) ¥ ST STATH FUA FF TWHR F T CL_notic ! istrict_notice&district=Jalandhar istrict_notice&district=Jalandhar
JudiciaI_Mggistrate First Class-17  Jalandhar JSudigaI_Me%is?r(aati‘girit C;ssj? aJagn:l‘war EUE |Ian|11t?lJ I s Gl rathenddhdhoons o, i SIE T T FA T | Judicl Mag|st5a;;aarférﬁgslass—17 Judieral Mag;:};arfghl;lrrst Class-17 Judici Mag'StZaathérﬁ;?IaSS'w
dated, this day of 16-06-2026 dated, this day of 27-06-2026 I-1 I:l_ i'f’T. Ir.'l*rﬁ!:' gl res o it 16.07 2026 qﬁmﬁ:ﬁﬁa@ mfﬂgﬁmﬁﬂi dated, this day of 27-06-2026 dated, this day of 27-06-2026 dated, this day of 27-06-2026
T P‘-"Im{.!‘-l ﬂrJ""T @l ST 2026 M €330-21 G (www.mea.gov.in) W
‘ _ér-Ftv-F el W e frrerTeh fRehTerd i TR TgA Y TR © S
12 i r,;.;‘w r;_;' T ANaT oA 25.07.2026 I Golipd wrEer: $-18, 38w, TISTEE,
This is a public announcement for information purposes only and is not a + .:,; |11:|;1;!-. e e e e T fewefi-110049 H Sae A A THEH TH "” ﬁ@w @w 123' W fofdres
prospectus announcement and does not constitute an nvitation or offer to "'j*'l" AR e FYEe gzx%@;wmﬁﬁg;ﬁ ?ﬁﬂﬂ'ﬁ‘iﬁl L31300DL1959PLC003141
acquire, purchase or subscribe to securities. taseen an e T e ———— Qgﬁq:;j SN COURT NOTICE ol BT 2 ST, Wl T, 18, IRTEET s,

Not for release, publication or distribution, directly or indirectly, outside India. wTa AR it T AT | 27.07. 2025 m@sﬂaﬁﬁi < @ frrwem ;v sws|  |IN The Court Of Ms. Samiksha 7% faeell, 110001, WRd, GRATY : +91—11-23310001, 02, 04 TIAT 05;
INTIMATION OF FILING OF THE PRE-FILED DRAFT RED HERRING PROSPECTUS B **“'FT ik il o 4;'” i - o -2 R, 2 7 e, ¥, e sietgm s, | [Jain Judicial Magistrate First AIWIEE : www.hindusthaninsulators.com; ¥4 : investors@hindusthan.co.in
DATED JULY 01, 2026 ("PRE-FILED DRAFT RED HERRING PROSPECTUS") OF [ESSREEREEES T A P rofieit i, ¢ feet-110003 % s st | |Class-17 Jalandhar Fuelt & Hewit & e gaer
CARLSBERG INDIA LIMITED ["COMPANY") UNDER CHAPTER [lA OF THE s B T e o e ; ST T A ToliRd < A A Amrit Malwa Capital Ltd o
SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND [RER ;“ i AR SRR i cifedamhinkasio ctasEinel, s aEE W IR A iR T g vV siorer sfdact drae wrdt R & foe Rars fofyr
DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED, (“SEBI — e TR TS T ISR g S. _ TIEaRT a1 & Sl 8 6 S, 5w sqeicd Us Ssdl fofics o &ul &
ICDR REGULATIONS") WITH THE SECURITIES AND EXCHANGE BOARD OF INDLA. [l S — Br. Lottt S TEde fafirs Kalla Soni TAE 2/~ TW F 1 ASET T gHAT SRE MR F TG 2/~ W B b 7 B
("SEBI") AND BSE LIMITED AND THE NATIONAL STOCK EXCHANGE OF INDIA ‘NEEEEREEREE ¢ Frarysa deTe / /- CNR NO: PBJL03-009202-2025 2 999 Sfaadt MR (‘IFE TRY) $ 21 B U | 999 SIS MR R A B
LIMITED ("STOCK EXCHANGES") IN RELATION TO THE PROPOSED INITIAL fBE| Rag. Ne- IBBUIPA-I021P.-NIGZZ3i2077-18/10% CEC IR CIES Next Date: 05-08-2026 forg Aot @) ardr FufRa oxd & S99 W YHdR, 10 SAS, 2026 BT Rt
PUBLIC OFFERING OF ITS EQUITY SHARES BEARING FACE VALLE OF ¥1 EACH Tl T - 207, W AT (AR, St A | e, 02,07,2026 (Frewrr) NACT/2868/2025 & w7 3 PEiRa fem 2

(THE “EQUITY SHARES") TOGETHER ON THE MAIN BOARD OF THE STOCK
EXCHANGES

PUBLIC ANNOUNCEMENT

CARLSBERG INDIA LIMITED

(Formerly known as Carlsberg India Private Limited)
Registered Office: 4th Floor, Rectangle No. 1, Commercial Complex, 04 Saket,

Carporate Identity Number: L151110L2006PLC14857Y

This pulbdic announcemant is being made pursuant to Regulation 53C(5) of the SEBI
ICOR Regulations to inform the public that the Company has fled the Pre-filed Draft Red
Hemng Prospecius with SEBI &nd the Siock Exchanges, under Chaptar 1A of the SEBI
ICOR Regulakions in relation to ihe proposed mitial public offenng of ds equity shareson
the main board of the Stack Exchanges. The fling of the Pre-filed Draft Rad Herring

applicable U 5. state securities laws, No public offering of sscurities m the United Stales
i5 contemplated
For CARLSBERG INDIA LIMITED

R I-aregur fafes

demga: U72900DL2007PLC163427

USiigha ETEE: W uferi| 2uw, ufenta wen fefigae @, ofies AgW s,
gfro feoet, 2 faoelt -110025 WRA

FHONE FAAT: qGd w1, dt-10, TSI Hod, HAeI-3, TUAT AT ST HA,
AigEr, Waw §§ TR, SW-201301 WRA

T: -+91-120-4149563 | WS cs.pooja@itconsinc.com |
AWES: www.itconsinc.com

HEE o UREd dole @t ol iR IRUReRt & $HS Ud ol
AT UREe dore IR fee -afen &t gumr

TASENT a1 & St & fof ot (Teie SR emed) frm, 2014 (frm') & fem 20 iR 22 (e
- W AR e ff A T9EE, Fgad 9 g1 st e €) % e ufed s
sifufem, 2013 (‘ifafEm’) =t aRT 108, 110 3R 31 Wt @] wraEE (A RE 7)), iR wiuie
el o HAed (TR R S A feenfcei ARl et (Red Teit s) awe-awd w1 S
T IR W& 03/2025 feAiw 22 Rader, 2025 Wit ®) (‘wadd wRu'); wRdE gfaafa @ik
fafm & (YEesa If@ iR geReie savasRan) fafwm, 2015 (‘geesa fafem’) &
fafrm 44, SEiege 3w St Tsheds Sifth <fean gRT IRt 31H e W A A (‘Taea-2'),
AR = @] AT, Freml ofR fafeel (aft g &) & srgured d, o % wewd A e g T
et % fae dred See (e soeeie difer an 'Refle $-aife & mrem ) grr welt #id o
@R

e b T E s
T HET SRS TNY W §

o € feoo DIN: 08351802

counsel on 05-08-2026 at 10:00 a.m.
for details logon to:
https://highcourtchd.gov.in/?mod=d

counsel on 05-08-2026 at 10:00 a.m.
for details logon to:
https://highcourtchd.gov.in/?mod=d

counsel on 05-08-2026 at 10:00 a.m.
for details logon to:

https://highcourtchd.gov.in/?mod=d

HEAAT Y IR 3MIH (Teh )

TTHT@E! AWelt § gAaE o Hayw # gE
Tyt 3R 3k RSt @i gfad foran s € o shafeil w6l ffR @ I8 8 (revival) 9 et frafafead s,
AR A ShaA &t feegaa (CGO hiveierd, T e, 78 fooeh) o qHe FAaTE o AT @ferd © | 376kt gAaTs
= & T2 TRt <k RiaH HeR 4 H WdrE T qEl W gni-

SI3META: 06638848

A fEoAa 4 R = T8 huf-El 3R Ik SRREed ot T &l Aars & fae Hifeq s i €, aife 9
U1 &1 T 3R 3R hIE o1 el &l df e Teb | &9 ¢ foF 3FR 319 SR arg T fei w491 921 2 €, o amvat
i GAaTE 3R HH IRl TR-Hs § feRam S |

POST OFFER ADVERTISEMENT TO THE EQUITY SHAREHOLDERS OF

OXFORD INDUSTRIES LIMITED

["EKFDHD' "TARGET COMPANY"/"TC")

l:|h1. alicon Moz | 1"'11"'!-1|"|f':lﬁ1'|'F'| Co23sT2

I.

0, Welrsie: w

Cinen offer for acquisiion of 1545271 Equty Sharas of Rs. 100- aach representing 28.00% of the aguily and woling shere capial of the Tarmal Company by
Saral Kumar Choudhury (hererafter refened 80 23 the "Aoniinee®)

This Prat offer Advertisement & being t=suad by Navigant Corporase Advzars Limiled, Tha Manager 1o tha offer. on beka¥ of the Acquirer, in onnecdion with the
allier rade by lhae Aogquirer i cornplance wilh reguiation 1812} of e Sacunlies and Exchanga Baard of india [Subslantiad Acquisilion of Shanes and Takacwrs)
Requlatian, 2011 and subsaquen| amandmanls (hereda ("SEBI {SAST] Reguiation, 2011").

The Dedaled pubiic statement (TDPET) pursuant b the Publc Announcemrent (P47} made by the Acgurer kas aopeared in Fingrcial Express - English Diaty (5l

kinaka Andhen (Easth Mumbai

1|||“| Es in

detail of offence:-

Notice To: kalla soni father:
ramesh soni snaryana mohalla
karera, tehsil karera shivpuri

for details logon to:

https://highcourtchd.gov.in/?mod=d

istrict_notice&district=Jalandhar

Judicial Magistrate First Class-17
Jalandhar

madhya pradesh 473660 A G TAT B b Aol gof gobeT 3t IR & FAM & AWBR AT BT |

T T In above titled case, the accused could AR (GO0 SR HIAT FAT TRSIART MMTIRA) faf e, 2018 Jor W (YEagr

gy = % not be served. It is ordered that accused : - : & 3 3 !

- S | should appear in person or through A T R L\ﬂmwchm\) el 2015 @ srgeer A drre frfa § o

ndl{] WU counsel on 05-08-2026 at 10:00 a.m. @I JTdes o SeRaerEss (Sie) W # fhar SO IR g6 SR, 9 aaw @
m b 3 m

New Delhi- 110 017, india . . dated, this day of 27-06-2026 : S El

Corporate Office: 3rd Floor, Ireo Grand View Tower, Sector 58, Gurgaon, <hHT H. 162-T, ao_rﬂ‘ir WS HAH, qé w PO frgw ggeed IS s P"’ﬁjg
ranana- 15200, ok T U e : 23379308, $AT: delhi.cit.judicial@incomtax.gov.in i

Telephone: +124 6923530; Contact person: Kamna Tiwari, Company Secretary and hia . L @ g wrr ;¥ el | FET BoTrETe
Comgliance Officer; E-mall: cs{icarsberg asia, Website: hitps.//carlsbergindia com/ TIE.- IR IMIH (. )/TAHTAL, Wl /2026-27/363 fete: 16.06.2026 fafes : 02 g, 2028 FA WA o S e

T IR PUT B S el DI Idfed fev ST SEe 7 Rafe [ify &1 9 &
IR TAT IR THR Tole ((MREN) §RT R TGS & IOWER AT/ 3ferdT
feuifore’y g§RT §91¢ 7T AraR w@Tfil & IR/ § gof 8, 3R I8 Hul & AANSH
TS 3fched it TAIRIUYE & WTaami & i 81T a1 |1 Al § 914 (arR—d1sg)

A H O SHeRIasss ©9 # sfdad! IR @ 8, 999 gfdad] IR SHd e
feuifred wféRnie @féRen) & o wewl & Hdfta ot @rdl # se fay srg
TAT B9 Al & AWl H o Wifad (hfoed) $u # 3fdadt IR wgd €, 999 gfaae
IR T G H W@lel U TG TSh! e W § JdRd fbu Sw, &g d& & 7 difte
9 H 3fdad) IR & aTel Hefd TR B SHe WAl § Hise T8l 8 S |

Yfecray WivedyR ey fafids

Hiamg s : L74898DL1989PLCO34594

On behalf of the Board of Directors 2 3T G 20/252/ND/2026 39| 2T e | 1. faqa S= 15/07/2026 | 5 A 9o 03 /2025 BT 22 fhdae 2025 & gry of2a 29 w9y 9§ ard e aios] @ sear

Place: New Delky — ?ii?rli- @€ 1(1) S ROC (M/s AVJ Soerf Wreele |SISTTET: 00883664 difga wisf (A /e Slifsa Rgara el (siedion) & arem &, oo @) e 8 Bt

Date: July 02, 2026 Company Secretary and Compliance .;}ff,w. fafies, CIN : U45400DL2008PTC176567) PAN|2 fafo smrara TERIE % TR il armifaa 31 oreEl] | oeiry @ e SR E gElh i TR WIS ST |
CONCERT - AAHCA0322K SIMEEA: 02858243 e e, O (s wTiEr sl wesdTeTer arderd) Rt 201s (CHE ~'LTH1.,-II Mb)@

@ vty aifte fard
7B # |

gfaaw divedaw vaaaida fafids (aol) & weedl & ard) anftfs T dad (gofien)
HIAETR, 27 odrg, 2026 @ 10:00 4o Yale (andyadl), winie & dEmy |

e asi1)(g) & aregares F Fae gl A ame s g gddiea Ad wm
s s o du-Tofd 09 Fg@R BIe I rsha‘.-'-'u ATl Ui 95 WAl o

Prospectus shall not necessaly mear hat the Cormpany will undertaks the Inltial public THH | HeR AR KW ohT Ik frevrent ufqenfeat & [gAeE W [ = gullgel Hrafea: 33-35 @R e ae, w8 fEeei-110003
offering W T 3R TTE ST |swreh A (MR & ool Lol 2efiwie 1. +91-120-4031400; H7¥ : +91-120-4031672
This public anncuncement s nol an offer of securities for sale in the United Stales or . A9 - Investorrelations@nucleussoftware. com: TaHIEE | www.nucleussoftware.com
slsewhene. This announcemsnt has been prepared for publication in India onby-and is not 1 ardter HeR 19/252/ND/2026 3¥ehH 3o ffeeR- |1, g o 13/08/2026 | 6 : : INE
for publication or distnbution, directly or indirecty, in or into the United States. The ar€ 1(1) =™ ROC (M/s AB Rephcons SI3MSTA: 00017439 a7d} fﬂﬁ_tﬁ AT ﬂ‘ﬂiﬁ E,a. i’t‘—a:rﬁ:'ﬂ aaeft TE_[_?-IHT
sacurities described in this public annauncemant ava not been and will not be registersd :
i Kk o AR - L ; I Infrastructure Pvt. Lt., CIN 2. IfgeRid SH
under the U5, Securities Act of 1933, as amended (Ihe "U. 5, Securilies Acl’) and may
not be offered or sold within the United States, except pursuant fo an exemption from, or U70101DL2006PTC148976) PAN SIETA: 01044598 TTs B W G e
ina trangsaction not subject 0, the registration requirements of the U, 5. Securities Act and AAGCA4141D 3. gie[ AR (v) arffs s Ao+

r:l‘im_ll =L JI[‘?’

& e it o 2008

- ST SRR TRUTT U9 ) 9 Al @ SER, (99 99 20ze o UEISd gt Nurd wign wuige @ S
i" L - £ ¥ L & F = ; :‘F}. -ﬂ__"' —y =T '.I o P R |. iy . i . =1 '\: ITE
£5 1 CBC15403/11/ 0012/2627 (e )-3, WE faeeht GHAR, 02 TS, 2026 B G AR (A FW) W ST wEwd @Al g € e A
N Fu= & fedifeda /faeew g o gieme gofe (ard), i deEa f@fies g :H—_HEM

i

CEey T

(@) Rl §—

wewl / wnnfEl @ Womey § araelt o) Rafy @i sy weae, 28 97, 2008 @) sfafafe @
e formp §—99 o el @ efier g fav giugw oole/Rifoed & o Ol 2 gdw B
gady «ifoe wfy dq sgdw 9 Brm o8 gua vd wlften wiffs Ro sed @ daage
https://investor.nucleussoftware.com/financial-information/annual-reports/ % TR
atg g e (Hoad) oo Sveme Wi wrEEs e gii Bifiee (veeed) @ deemge
www.bsaindia.com T2 www.nseindia.com FHT

atfen sty wolton & dterm d—aifes & afism:

FUA1 FEEY, 2013 (FEfOFERe) & 9T 108 & UEHE & 9 ufdd FEET (WEEE AR W)
T, 2014 & 9 20, D97 999G O7 HEOHE, Stoicyc At SR Hehedlal 3% gfEm

o9 1 SueE ﬂl

aisl wIHi==

A e @

4o T W HHeRTa wree-2 T Wel (FEEaa aeae A Shoe ey Hiom, 2018 &
FaTOme 44, Qe WHY TU] WEEE, & aFuieE § O Sul HEl B sedl TieR W TuiE o oug aie
TARH & FHEE] & S99 TR F guiea Y oS O S9arE & Hey § fad E.du;;ﬁdm HIELH
& AT F WA F 3 g e e e § Ain 39 S g a4
122 s e 1 e e s | - e O el

e fafes (@) 51 Fgm fe g

. e T feremur YT T YRR aditiong). Jarsatla - Hindi Daily (al aditions), Pratahkal - Marafhi Dady (Murmbal edlion) on 200 March, 2025 - _E'F!r |u1¢s.; e q:.;,. 05 || R | i e | e 3 ﬁ'q D SR e i AT ?f' B
1. B g e ﬁﬁm: e {,  Hameof ihe Target Company Crfard Incustries Lirdled L I T e [ e | | M EA T |
;fgrf 10163322’:$ﬁ§“£§$ 2 — ——— 2 S s iiakdsino s S I, ferite S-difen qerar, 22 oo, 2026 (900 @l yafe) #1 AW BN UG XRER 26 o[eTE,
2 REGEEREENED = T (SIRMET: 03268791) Esicl 3. MWamz of the Manegar bo the offer Mavigant Corporale Advisars Limiad 2026 I[‘-ETl'i 500 Elﬁf} F1 A 2T | E'«!Tﬁli TR RS ﬁF’,_._ g—ﬂ"l'l-f‘f"‘l fI']'TEiEﬁ EF-f"'FI e il
'3 - - 4. Nama of the Regisler o the afficar MUFG Infima India Privede Limited For —r i = e " . 5 L
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